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ACT No. XVII OF 1947 
[PASSXD BY T H E  INDIAN LEGISLATTICE] 

Received the  asselzt of the  Gove~nor  Gene~al  o n  the 24th A ~ I L ~ B X ,  3@&2.) 
kPn Act to provide for the continuance of oertais 

emsrgency poWers in relaiion to roqulitioned laad. 
. . 

S i t  is expedient to provide, in relation to  
.- 

land whioh, when the Defence of India Act, 1939, 
expired, was subjcct t o  any requisition effected under . .? 

rules made under that Act, for the continuance of 
certain powers theret,ofore exercisable under the said 
Aot or the said rules : 

AXD WHEREAS the Reqnisitioned Land (Contiiiuance 
of 1946 of Powers) Ordinance, 1945, provided for the oonti- 

r:.~~snce of such powers, as the Indian Legislature w m  
not in msuion : 

- AXD WKER,EAS t,he Indian Legislature hhs been 
y soction 3 of the I~ldia (Central Govern- 

islature) Act,, 1946, t o  make laws with 
matters wfo~~esaic! ; 

It i s  hereby eilactcd as fdllom :- 

1. (I) This Act ma,y be odl lec l  ths Requisitioned ~ h o ~  & i b l e ; e t  
i m d  ( C ' ~ i i t ~ l a . n c ~  of I'owers) Act, 194'7. and duretioh. 

(2) It i x t x d s  to the w~o le '  of British India. 

(3) It shall oease to ha,v@ effeot onthe expirationof 
the pe:riod mentioned in section 4 of the India (Central . . 

d 10 Gooenamen% and Legisleture) Act, 1946, except as 
0 0  39 rrlspects things done or omitted t o  he done before the 

oxpiration ,thereofr and section 6 of the General Clauses 4 

897 Act, 18@# &all a,pply npon. the expiry of this Act as if it 
had then been ~ ~ p e a l e d  by a Central Act, . 

i 
. J  

2. In this Act, unless there is anything repugnant w&tdoDB. 1 in the subject or context,-- 

( I )  *# appropriate Government " means, in relation 
' t o  any requisitioned land,the Central or Rovihcid 

Government by which or under the authority of which 
t,he land has bee11 requisitioned ; 

(2) ' b  0rdkrtnc.e " means the Requisitioned Land 
1944 (Colitifiuance of Powers) Ordinance, 1946 ; 

(3) '' Pro&oial Coverni-nent" meaas, in relation to 
a &ief Commissioner9s Province, the Chief Commis- 

I 
/ 

(4) '# requisitioned la id  " means immovable proper- -- I 
ty mGch at tho, commencement of this Aot is' subject 
t o  a.ny requioition-effected under the rules made under 
the Dofence of India Act, 1939. 

. . 
Price anna I or l i d .  j. 



Reqzflsifznn rd 1,und (( 'oi~tznuar~ce o f  Powers) &lam xw 
F '  g* "&nth- of 8. Notwithstanding the expiration of the Defence of 

r q a - ,  India Act, 1939, and the rules mado thereunder and the XXXV of 
ir' I repeal of the Ordinance, all requisitioned lands shall lD3& 
$ continue to be subject to requisition until the expiry of ; I this Act and the appropriate Government may use or 

k% deal with any requisitioned land in such manner as 

5% may appear to  i t  t o  ba expedient : 

2 '  Provided that thc appropriate Governmont may ab 
r any time release from requisitio~l any roqui~itioned 
g land. 

f W & a e e h  4. (1) Where any requisitioned land is to be relcased 
ssguisition. from requisition, the appropriate Governmcnt may, 

after making such inqyiry, if any, as i t  considers neces- 
sary, specify by order in writing the pcrson to whom 
possession of the land shall be given. 

(2) The delivery of possession of the requisitioned 
land to the person specified in an order made under sub- 
mction ( I )  shall be a f d l  discharge of the Government 
from all liability in respect of such delivery, but shall 
not prejudice any rights in respect of the !sad whigh 
any other person may be entitled by due process of 
law to enforce against the persoil t o  whom possession of 
the land is so delivered. 

(3) Where +he person to whom possession of ally re- 
quisitioned land is to  be given cannot be found axid has I 

no agmt or &hey person empowered to accept d.elivery 1 
on his behalf, the appropriate Govcrnruent shall cause l 
a notice declaring that the land is rclcased from re- 
quisition to  be affixed on some conspicuous part of the 
land and publish the notice in the official Gaette. 

( 4 )  Wnen a notice referrcd to in sub-section (8)  is 
published in the official Gazette, the land specificd in 
suoh notice shall cease to  be subject to requisition on 
and from the date of such pt~blication and be deemed to 
have bacn clalivered to  the person entitled to possession 
thereof; and t'ne Governm~nt shall not bc liable for 
any compensation or other claim ic respect of the land 
for any period aftor the said date. 

Bower to ~oquire , 5. (1)  Subject, t o  the provisions of sub-seotion (3), the 
ffqdsitioned land. appropriate Government may, at  any time when any 

requisitioned land continues to be subject t o  
rsquisitisn under section 3, acquire such lancl by 
publishing in the official Gazette a notice to the effect 
that such Government has decided to acquire such land 
in pursuance of this section. 

(2) Whcn a notice as aforaaid is published in the 
official Gazette, the requisitioned land, shall on and from 
tho beginning of the day on which the notice is so pub- 
lished, vest absolutely in the appropriate Government free 
from all encumbrances and the period of requisition of 
such land shall end. 

(3) No requisitioned land shall bc acquired under this 
motion except in the following circumstances, namely :- 

(a) where any works have during the period 
of rcquiirit;o~i been conttructcd an, in or over the 
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land wholly or partly a t  the expense of Government 
and the appropriate Goverllmont decides that the 
value of, or the right to use, such works should be 
preserved or secired for the purposes of Govern- 
ment ; or 

(b)  where the cost of restoring the land to  its 
aondition a t  the time of its requisition would, in 
the determination of the appropriate Government, 
be excessive having regard to the value of the land 
at  that time and the owner declines to accept the 
release from requisition of the land without pay- 
ment of compemation from Governmelit. 
(4) Auy decision or determination of the appro- 

priate Government under sub-section (3) shall be 
Snal, and shall not be oalled in question in any Court. 

(5) For the purposes of clause (a) of sub-section 
(3) "works" includes buildings, structures and 
improvements of every description. 

6. (1) Iii respect of the cor~ttinued subjection of Payment d aom, 
requisitioned land t o  requisition under this Aot or the pemdoa. 
:@rdir?ance, coxpeasstior, shall be dekermi~ied ard paid 
in acoordance with -the provisions of section 19 of the 
Befenca of LrGa Act, 1939, and of the rules. made xxxv & 
4herounder : 

p. , ot  -. lded that all. a.greements and awards under the 
9P . ULU T section ill respect of the payment of compensation 
for the period of requisition before the expiry of the said 
Act shall co:ltinuo to be in force and shall apply to ..the 
payment of compensation. for the period of requisition 
.after such expiry. 

(2) 111, re3pect of aixy acquisition of requisitioned 
lalid under this Aci? or the Ordinance, the amount of 
.aompiisation payable shall be such sum as would be 
sufficie:lt to purchase at  the market rate prevailing on 
tihe date of the notice under section 5 a piece of land 
equai in area to, and situated within a distailce of three 
miles from, the acq-iii~ed land, and suitable for th3 s m e  
use as that t o  which the acquired land was being put 
immediately before the date of its requisition, or a sum 
equivalent t o  twice the market value of the acquired 
Jand on the date of its requisition, whiohever iis less ; 
and suoh amounh shall be determined and paid in 
dtccordanoe with the prooedure set out in the aforesaid 
eectioii 19 and the rules made thereunder. 

\ (3) For the purposes of sub-geotion (I) all the 
provisions of the aforesaid section 19 and of the rules 
made thereunder, and for the purposes of sub-seobion (2) 
such of those provisions as relate to matters of pro- 
cedure, shall be deemed to be continuing in force. 

7. (I) The appropriate Government may, withPoww4o a 
o view t o  carrying out the purposes of sections 3 to 6 , i d m W a  
by order require any person to furnish t o  auoh authority 
d h ~  may be specified in the order suoh information 
in his possession relating to any requisitioned land ss 
may bo speoified. 
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(2) Every person required to furnish such informa- 
tion as is referred to in sub-section (1) shall be deemed 
to be legally b o h d  to do so within the mealzing of 
sections 176 and 177 of the Indian Penal Co-le. xLV of 1860 

~ e ~ e g e t i n  of 8. The Central Govnrnmellt ar any Provincial 
faM,tions Government may, by order notified in the oflioial 

Gazette, direct that any pawer conferred or any duty 
imposed on it by this Act shall, in such circumstances 
and under such conditions, if apy, as may be speci- 
Bed in the direction, be exercised or discharged by 
such officer as may be so specified. 

% 

ppotea~onofaotion 9. (1) NO suit, prosecutioia or other legal pro- 
w~ under the coeding shall lie against any persoil for allything which 
Aet. is in good faith done or intended to be done in pnr- 

suanco of this Act or any order mado thereunder. 

(2) No suit or other logal proceeding shall lie 
again$$ the Crown for any damage- caused or likely 
to be caused by anything in good faith dono or inton- 
ded to be dono in pursuance of this Act or any order 
mado thereunder. 

-peel of Ord. lid). The Requisitioned L m d  (Continuanoe of 
XltX of 184.6. Powers) Ordinance, 1946, is hereby repoaled ; a l ~ d  

saything dona in exarcise of any PGWm coilforred by 
or uilder the said Ordinance shall bs deemed to have 
been done in exercise of powergconforred by or under 
this Act, as if bhis Act had commenced on the 1s t  day 
of October, 1946. 


